-~ ACT No. XXVI or 1926,

 [PassED BY THE INDIAN LEGISLATURE.]

(Received the assent ofb the Governor General on thé 25th
March, 1926.) .- '

P

An Act further to amend the ‘I'ndian Factories Act, 1911.

HEREAS it is expedient further to amend the Indian
x” of 1011, Factories Act, 1911, for the purposes hereinafter ap-
' pearing; It is hereby enacted as follows:—

1. () This Act may be  called the Indian Factones
(Amendment) ‘Act, 1926.

(@) It shall come into force on such date as the Governor
Gteneral in Council’ may, by notlﬁcatlon in the Gazette of
India, appoint.

. XIIof 1011, 2. In section 2 of the Indian Factories Act, 1911 (herem-
after referred to as the said Act),—

"(a) in clause.(2), the Ea:planation. shall be omitted ;

~ (b) in sub-clause (a) of clause 3, for the words ‘‘ process

for, or incidental to, making, altering, repairing,
ornamenting, finishing or ctherwise adapting for
use, for transport or for sale any article or part of
an article”’ the words | manufa.ctunng process’

shall be substituted; and in sub-clause (b) of the
such process ’’ the .

same elause for the words *f

‘words ‘‘ manufacturing. process shall  be sub-
stituted ; and :

namely : —

(c) after clause (3) the following clause shall be inserted, 4

8hort title and

commenceement,

Amendment; of
section 2, Aot
XIX of 1011,

“(4) ‘ manufacturing process’ means any process for or -

 incidental to,
(a) makmg, altering, repairing, ornamentmg, finish-
_ing, or otherwise adapting for use, transport
or sale, any article, or part of an article, or
(b) refining oil or pumping or ﬁltering ‘water, or
. . (¢) supplying
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matic, hydraulic or electrical energy,

and includes the bahng af any matellal for tlans-
port »

ggﬁ‘ﬂ? Y o ‘ﬁgures €€1928 ”’ shall be substituted.
- Amendment of 4. In sub-section () of section 7 of the sald Act,—

o y
v (a) after the words ‘‘ such person and ’ the words *“ if he

ed; and

‘factory > the words “ that he is fit for such employ-
: ment ’’ shall be substituted.
Amendmontot 8. In section 10 of the said Act; for the words ‘‘ be pro-

following shall be substituted, namely : —

in the order, and shall thereafter be maintained
and used.”

XIot 101l sub-section (Z) of that section, and in that sub-section as so

renumbered the words ““ as the case. ‘may be ’’ shall be omitted.

(2) To the same section the followmg sub-section shall be
added, namely : — '

““(2) The Local Government may, by notification in
the local official Gazette, prohibit in any fac-
tory or class of.factories specified in the notifi-
cation the cleaning by any person of any part
so specified. of any mill-gearing or machinery
while the same is in motion by the action of

power.”

Amendment of 7. In sub-section (1) of section 21 of the said Act,—
scction 21, Act

XITof 1001, “(a) for sub-clause (i) of clause (a) the following “sub-
: clause shall be substituted, namely:—

“(i4) at the request of the employees concerned,
periods of rest, at intervals not exceeding ﬁve
hours, of not less than half an hour each, the
total. duratlon of the periods of rest on that day
“not belng less than one hour for each period of
six: hours work done ”’ ,

(b) to

(¢) supplying, g'eﬁemting or transforming puneu- -

;Au‘wuduwnb - 8. In sectlon 3 of the suld Act for thc ﬁguros f‘ 1901 ? the o

is fit for employment in a factory *’ shall be insert-

(b) for the words “ whether he-is fit for employment in a

Xirot 1911, vided, maintained and used before a specified date ’’ the

““shall be provided before such date as may be specified

;‘:&23";3?&2{ 8. (1) Section 19 of the said Act shall be renumbered as

steam wa,ter or other mechanical or electrical -
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(b) to clause (a) the following prov1so shall be added,"
namely :-—

““ Provided that, in lieu of the perlods provided under
sub- clauso (2) or sub-clause (i) there may be
- fixed for each male person employed for not..
. more. than eight and a half hours on each work-
ing day, at the request of the employees con-
.cerned and with the previous sanction of the
Local Government, a period of rest of not less
than half an hour, so arranged that no such
" person shall work for more than five hours
continuously, and ’.

8. In section 25 of the said Act, the Words “ woman or 2> Arendment of

ection 25, Aot
shall be omitted. XTT of 1071,

9. In sub-section (I) of section 30 of the said Act — Amendment of
(a) in clause (e) after the word ‘ except’ the number v of il
and brackets ““ (7) °’ shall be inserted, and after the
words ‘‘seasons or’’ the number and brackets
(1)’ shall be inserted;
(b) after the words “ as it may impose ’ the words ‘“and
in such area as may be specified in the notification ”’
shall be inserted ; )
(¢) in the paragraph beginning ‘“in case (a)”’ after the
word ‘‘sections’’ the figures ‘“21°° shall be
) inserted ; -
: (d) 1 in the paragmph beginning ‘“in case (b)’ after the
, word ‘‘“ sections >’ the figures ‘“21°’, and after the
figures ‘22’7 the figures ‘26>’ shall be inserted;
(e) in the paragraph beginning ‘“in case (¢)’’ for the
word and figures ‘“and 22°° the word and ﬁgures
“22 and 28" shall be substituted; ' ‘
(f) after the paragraph beginning “‘ in cases (d) and (e) ’
the following paragraph shall be added, namely : —

““in case (e) (1) such class of factories from the pro-
visions of section 26.”

10. In section 81 of the said Act, after the figure ‘“ (7)’? smendment of

gection 31, Act
the words and figure ‘‘ or ‘sub-section (2) 7 shall be inserted. XII of 1011,

11. After section 82 of the said Act the followmg Section Yosertion of new

seotion 324 1
shall be inserted, namely:— Act XIT of 1911,

‘“3RA. The Local Government may, subject to the control other speoia
of the Governor General in Councﬂ by notification in the “T""

local




Amendment; of
section 33, Act

- XTI of 1911..

" _Amendment of

section 34, Aot

~ XIIof 191,

Amendment of
- section 85, Act
XII of 1911,
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local official Gazette, exempt on such condl’clons if any, as
it may 1mpose—

(a) any faotory or class of factories from the prov1s1ons of
. section 22 in respect of persons employed therem in- a,ny :
* ‘engine-room. or boiler- house or T S

' (b) any - fish-curing or fish-canning factmy from the pro-'
- visions of clause (a) of section 24 where the employment of

women outside the limits provided by that clause is necessary
to prevent any damage to or deterloratlon of any raw
material.”’

12. In sub-section . (3) of sectlon 33 of the sald Act, for
the words ‘¢ the occupier shall himself ’’ the words ‘‘ or during
which the person designated does not manage the factory, any
person found acting as manager of the factory or, if no such

“person is found, the occupier himself shall >’ shall be inserted.

13. In section 34 of the said Act, for the words ‘“ When
any accident occurs in a factory causing.’’ the words ‘‘'When
in any factory an accident occurs which causes’’ shall be sub-
stituted, and after the words ¢‘ occurrence of the accident’”
the followmg shall be inserted, namely : —

or which is due to any cause which has been notified in

- this behalf by the Local Government in the local
official Gazette.”’

14. To section 35 of the sald Act the followmg provisos
shall be added, namely : —

“ Provided that, ‘where the Local Government is satisfied
- that the conditions of work in any factory or class
~of factories are such that mo. contravention of the

provisions of Chapter IV is possible in the case of
that factory or of factories of that class, as the case
may be, the Local Government may, by notifica-
tion in the local official Gazette, exempt, on such
conditions, if any, as it may impose, that factory
or all factories of that class, as the case may be,
from the provisions of this section in respect of
persons, other than children, employed therein:

P1ov1ded further, that, where in the opmlon of the
inspector a muster roll or register kept in a factory

~ gives the partlculals required under this section,

he may, by order in writing, direct that such
‘muster roll or register shall be kept in place of the

reg\lster :
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or IQZB;T - Indian Factories (Amendment).
' . register prescribed under this secﬁoﬁ, and such -

muster roll or register shall thereupon, for all the
~ purposes of this Act, be deemed to be the register
. so prescribed.”. S LR
15, For sub-section (3) of section 36 of the said Act' the Amﬁﬁdmen% ot
following sub-section shall be substituted, namely:— ~ Xiof feti

 (3) The said notice shall be correctly maintained and =~
kept up to date and any change in the standing
orders of the factory shall be entered therein by
- the manager before such change comes into force;
and, when any such change is entered in the notice,
a copy of the notice or of the order in which the
change is made shall be sent in duplicate by the
manager to the inspector within thirty-six hours.””
16. After section 44 of the said Act the following section tusertion of new

: . section 444 in B
shall be inserted, namely : — Act XIT of 1911.

- ““44A. Where a child is employed in any factory and such Emeloymensof
child has already been employed on the same day in any other futoriss on i
factory, the parent or guardian or person having legal custody ™ ¥
- of or control over or direct benefit from the wages of the child

shall be punished with fine, which may extend to twenty
- rupees, unless it appears to the Court that the offence was
.~ committed without the consent, connivance or wilful default

~of the parent, guardian, or such person as aforesaid.”” - ,

17. In soction 49 of the said Act, after the word ‘¢ there- amendmentof
under ”’ the words and figures ‘‘ other than an offence under FyficP i Aot

~ section 83’ shall be inserted. '




